THE SECOND SCHEDULE
[See sections 32(1) (a) and 34 (8)]
CIVIL PENALTIES FOR BREACH OF TERMS AND CONDITIONS UNDER SECTIONS 32 AND 34.

Categorisation Civil Penalty

Severe Up to Rs. 5 Crore
Major Up to Rs. 1 Crore
Moderate Up to Rs. 10 lakh
Minor Up to Rs. 1 lakh

Non-severe Written warning.
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